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FINAL ORDER NOs-72052-72054 / 2018 

 

Per: Archana Wadhwa 

 

 All the appeals are being disposed of by a common 

order, as they are arising out of the same impugned order.  

2. Without going into merit of the case, we note that 

though the Original Adjudicating Authority had fixed number 

of dates for personal hearing and as such cannot be held 

guilty of not providing any opportunity of personal hearing to 
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the appellants but the fact remains that such hearing dates 

were not attended by the appellants. Some of the appellants 

have contended that the notice for the same have not been 

received by them.  

3. Inasmuch as, the impugned order stands passed 

without hearing the appellants in person and without their 

being any defence reply on record, we deem it fit to set aside 

the impugned order and remand all the matters to Original 

Adjudicating Authority for fresh decision. Needless to say that 

the appellants would be given adequate opportunity to 

present their case, who would not seek unnecessary 

adjournments and would not further delay the matter. We 

also make it clear that we have not gone into merits of the 

case and the appellants are at liberty to air their grievance 

before the Original Adjudicating authority. 

(Pronounced in Court on-24/08/2018) 
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